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None present Ifcr‘; the part jes .

It appear's"t';hat n>uodly has appszared before
this Tribunal on behalf of the appellant so far.
addit lonal District & Sessicns Juige, thetri,
x;:nile transferring this appeal to this Tribunal
‘iiréctéui the rpart ies to éppear‘befoné this
Tribunal 'on 14.7.99, which s apparent from the
oridzr dated 31.5.99. But thereafter none has
gpreared for the app=llant on 14.7 .29, 20.2.95,
12.11.99, 18.2,2060, 21.4.2000, 28.7.2000 and
tolay. It also appears that not iced by Regi.
Post were alco issuzd to the éppéllant bit
in spite of issuance of notices, hone has
Preared for the app=llant. Tt appears that
the appellant has lost intersst in this appeal.
Therefare, this appeal, which has coms h=fore
this Tribunal by transfer, is dismissed in '
default and for non-prosecition.
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